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This Contempt Petition has 

been filed for non compliance of the 

order passed in O.A.No.43 of 05 

dated 16.8.02005 directing the 

respondents "to absorb the 

applicant. in any Group ¶1)' 	post 

next arises." 	Thereafter the 

applicant has Jiled representation 

(Annexure 2) dated 28.10.2005 

praying for absorbing the applicant 

in any Group 1)' post. The specific 

averment made in the Contempt 

petition is that the respondents have 

willfully disobeyed the order of this 

Tribunal. 

Issue 	notice 	to 	the 

Respondent No.2 to subinit the fact 
whether the respondent has 

complied with the order or not. 
Post the mater on 5. 

Vice-Chairman 
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A 



• 	' trrc4I 
o _v• 

4 	 1 	c9f 

Atz pv-:. 

-' 

C& 

W I  
•cQ&1+ 	3 fJ 

ik- 

L 7 - - 
/z:Lff- p/c 

10 

1 % 9 

18.12007 	Mrs k.SChoudhury, learned counsel for 

the Respondents has filed an affidavit and 

• 	submitted that orders of this Tribunal has 

• 	already been complied with. Appointment 

order has already been issued to the 

• 	Applicant vide Annexure-A and vide 

• 	Annexure-B the Apphcont has already joined 

in erv. 
• 	

Mr.tas, leaned counsel for the 

Applicant is present. Considering the 

submissions made by counsel fore the 

Respondents the Court is of the view'+hat 

the Respondents had a'ready complied with 

the orders of this Tribunal, Therefore the 

Ck is closed. 

Vice-Chairmon 
11th! 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

CP NO. 
IN OA NO. 43/05 

Poritosh Deb. 

Union of India & OrsN 

IN THE MATTER OF 

An 	application under sec.17 of 	The 

Central Administrative Tribunal Act 1985 

for drawing up contempt proceeding 

against the contemners for their willful 

and deliberate violation of the judgment 

and order dated 16..08.2005 passed in OA 

NO 43/05 by this Hon'ble Tribunal. 

-AND- 

IN THE MATTER OF 

An application praying for appropriate 

execution of the judgment and order dated 

16.08.2005 passed in OA NO. 43/05 by the 

Honble Tribunal invoking Rule 24 of the 

Central Administrative Tribunal 

(procedure) Rules 1987. 

1 



-AND- 

IN THE MATTER OF 

Sri Poritosh Deb 

3/0 Late Sudhir Deb. 

Viii. CharGanks, P.S.:Khowdi 

Dist.West Tripura, Tripura. 

• Petitioner 

1. Shri Naba Kishore Sharma 

The Director and Commissioner 

Jai&,ahar Navodaya Vidyalaya Samity 

A-39, Kailash Colony 

New Delhi-110048 

i1p 

f:1 2. Dr. Dilip Hazarika 

The 	Deputy Director, 

Jawahar Navodaya Vidyalaya Samity 

Nongrim Hills 

Shillong-793005 

Contemners 

Respondents. 

The humble application on behalf of the petitioner above 

named. 

MOST RESPECTFULLY, SHEWETH 

2 
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That the petitioner had approached the Honble Tribunal 

against the action of the respondents in terminating his service 

and not allowing him to continue with his work.The petitioner is 

a madhyamic plucked young person and due to poor economic 

condiion he could not study further.On 27.2.93 he Was' apclnted 

against a sanctioned post of Group-D on daily wage basis in the 

Jawahar 	Navodaya 	Vidyalaya Ramchandraghat, 	West 	Tripura. 

Thereafter he was appointed against a vacant post of Laboratory 

Attendant on a consolidated monthly pay of Rs.1000-/ per month 

w.e.f 1.1.98 in the same school.By an order dated 24.9.99 his 

service was terminated. However due to poor economic condition he 

could not approach the Hon'ble Tribunalagainst the termination 

order.Thereafter on 15.11.99 he was again appointed as Laboratory 

Attendant-cum-Electriciar, in the same school. But surprisingly, 

on 1.4.00 the petitioner was verbally directed not to come to the 

school 	and 	his service is no longer 	required 	in 	the 

school.Aggrieved by the said action of the respondents the 

petitioner earlier approached this Honble Tribunal by filing OA 

No 103/02 and the Hon'ble tribunal vide judgment and order dated 

17.2.03 while disposing of the said OA directed the respondents 

to consider the case of the petitioner sympathetically.But the 

respondents in a very casual manner rejected the claim of the 

applicant by an order dated 23.6.03. 

That the petitioner begs to state that challenging the 

legality and validity of the order dated 23.6.03 he once again 

had to approach the Hon'ble tribunal by way of filing OA No. 

43/05., The Hon'ble Tribunal after hearing the parties at length 

was pleased to dispose of the said OA vide judgment and order 

dated 16.8.05 directing the respondents to absorb the petitioner 

in any Gr..D post as and when vacancy arises. 



-- 

A copy of the said judgment and order 

dated 16.8.05 passed in OA No. 43/05 is  

annexed herewith and marked as ANNEXURE-1 

That the petitioner immediately on receipt of the certified 

copy of the judgment, preferred representation dated 28.10.05 

enclosing the copy of the said judgment to the concerned 

authority 	praying for implementation of the same but the 

respondent 	authorities 	have not implemented 	the 	Honble 

Tribunals order till date 

A copy of 	such representation dated 

28.10.05 is annexed herewith and marked 

as ANNEXURE-2 

That the petitioner begs to state that at present there 	are 

numbers 	of vacancy available in 6r. D post in 	Jawahar 	Navodaya 

Vidyalaya.. In 	this regard mention may be made of 	the 	post 	of 

Elec:trician and 	Laboratory 	Assistant 	in 	Jawahar 	Navodaya 

Vidyalaya , 	 Ramchandraghat,Khawdi,West 	Tripura 	which 	are 	at 

present lying vacant.But 	the respondents/contemners having 	full 

knowledge about the said vacancy position yet not 	absorbed 	the 

petitioner. The respondents by such inaction have shown 	complete 

disregard to 	the directive given by the Hon ble 	Tribunal. 	The 

respondents for 	such 	inaction 	and 	willful 	and 	deliberate 

dated 	16.08.2005 	made violation of the said judgment and order 

themselves liable to be punished under Contempt of Courts Act. 

4 
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• 	
ç That the petitioner begs to state that the contemners 	have 

acted in violation of the judgment 	(Annexure-1) in not 	absorbing 

the applicant in gr.D post and as such they are liable to be 

punished severely for their such action invoking the power under 

section 17, of the Administrative Tribunal Act, 1985 read with 

provision under the Central Administrative Tribunal (Contempt of 

Courts ) Rule 1992 as well as the provisions contained in the 

Contempt of Court's Act 1971. 

6. The respondents/contemners have received the copy of the said 

representation but as on date nothing has been communicated to 

the petitioner. 

	

. 	That the petitioner begs to state that the respondents/ 

contemners have willfully and deliberately violated the judgment 

and order dated 16.8.05 passed by this Hon able Tribunal and as 

such they are liable to be punished for committing contempt of 

Court's order and accordingly they are required to be punished 

severely in accordance with law. 

That the petitioner begs to state that the respondents/ 

contemners have not yet filed any Writ Petition against the 

judgment and order dated 16.8.05 and as such same has attained 

its finality. it is therefore, the respondents are bound to 

follow the said judgment and order dated 16.8.05 passed by the 

Hon'ble Tribunal in its true spirit. In case of any deviation 

from the said judgment amounts to committing contempt of Court's 

order and for the same the contemners are liable to be punished 

in accordance with law. 

	

9. 	That the petitioner has filed this application bonafide and 
5 
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secure ends of justice. 

In the premises aforesaid it is most respectfully 

prayed that Yours lordships would graciously be 

pleased to admit this petition, call for the 

records of the case and issue notices to the 

contemners calling upon them to show cause as to 

why appropriate contempt proceeding shall not be 

drawn up against them and punish . them severely 

and after perusal of records and after hearing 

the parties on the cause or causes that may be 

shown, be further pleased to draw up appropriate 

contempt proceeding against each of the 

contemners and to punish them severely for their 

willful and deliberate violation of the judgment 

and order dated, 16.8.05 with a further direction 

to comply and implement the said judgment 

forthwith without further delay and/or pass any 

such order/orders as may be deemed fit and proper 

considering the facts and circumstances of the 

case. 

6 
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DRAFT CHARGE. 

Whereas 	Shri Naba Kishore Sharma , the Director and 

Commissioner, Jawahar Navodaya Vidyalaya Samity, A-39, Kailash 

Colony,New Delhi-110048 and Dr. Dilip Hazarika, the Deputy 

Director,Jawahar Navodaya Vidyalaya Samity,Nongrim Hills, 

Shillong -79300 have willfully and deliberately violated the 

judgment and order dated 16.8.05 passed in OA No. 43/05, by this 

Hon'ble Tribunal and as such they are liable to be punished 

severely for committing contempt of court's order. 

LI 

-7 
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AFFIDAVIT. 

I, Shri Poritosh Deb, son of Late Sudhir Deb, aged 

about 31 years, resident of Viii. Char Ganks, P.S.Khowdi Dist. 

West Tripura, Tripura, do hereby solemnly affirm and state as 

follolLJs: 

That I am the petitioner in the instant case and as 

such I am well acquainted with the facts and circunstances of the 

case 

That the statements made in the affidavit and in the 

accompanying petition in the paragraphs . 	are 

true 	to 	my 	knowledge 	and 	those 	made 	in 

paragraphs 	.......................... 	are 	matters 	of 

records are true to my information derived therefrom and the 

rests are my humble submission before the Honble Tribunal. I 

have not suppressed any material facts. 

And I sign on this affidavit on this the ... th day 

of 	. ....., 2006. 

Applicant. 

Identified by. 	Solemnly affirm and state by the 

applicant whO is identified by 

... .....................Advocate. 

Advocate. 
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CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH: 

Original Application No. 43 of 2005. 

Date of Order: fhs, the 15th day ot 9ust, 2005 

THE . HONBLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN. 

THE HON'BLE NR. K.V. PRAHLADAN, ADMINISTATI'L MEMBER. 

Sri Poritosh D'?b 
Son of Late E.uahir Deb 	 . 

• 	Vi1lacje - Char Ganks P .5: Khc\di. 
District .West Tripura, Tripura 	 .• 

.•• Applicant. 

By Advocates Shri S.Sara & Ms. B. Devi. 

• 	 - .Versus - \ 
1. Th.e Union of India 	 0 

Represented by the SecretarY 	 -. 	 . ... . 

to the Government of India 
Ministry of Human Resource Developflh?nt. 

C~N
Ne Delhi -- 110 001. 

f All

. 	 \ 

\ 	 .\ Jawahar Navodaya Vidyalaya Sairiti 
Represented by the President 
A-91 Kail.ash Colony 
New Delhi - 110 048. 

	

3 	The Director & Commission 	-- . 

iwaha r Nvodaya Vidyalaya Smity 
A - 39, 	. ilah Colony 	 .......... 
New Delhi - 110 049 	 .. 

	

4 	The Deputy Dictor, 
Jawaha r Navodaya Vidyalaya Samity 

Noncj rim Hills 
Shillonç! - 7.93 005 

5. The Principal 
Jawaha r Navodaya Vidyalaya 
Ra111 Chand raghat1 Dist rict: West Tripu ra 
Tri.pur a. 	 . 	. . . . . 

Responden:t...:'. 

By Sr. Advocate Mr.K.LChOUdhUrY, Advocates F'lrs. R. S. 

Choudhury & Mr. G. Rahul, 

H 
H 
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• 	Th 	appic ant was appOinted 	
s Group 'U' /daiY 

Wc iO 	l fl 	in 	th 	whar 	40vOdyC 	Vidy aLaY 

Rmhn1d r)ht1 West Trtpu ra on 27 .2. 93 , Later he was 

• 	ppointd 8:n5 	the vcnt )o5t of Lbov1torY Attda 

on 	oUdat 	1nonth'L 	oy of Rs, 	w . e. f. 1. 1, 1993 

in the sanehl cO 	Ho\-:CVC 
r, by an o ide r dated 24 .9 . 1999 

his  so 1CC 
was terminated. --The - appicant was 

apcI1.t 	 abr 3t iy 	tendat cuElcct rc1 	:n th 
p 	 o  

schOOl 	ci 	h.1J900 	Theater, 	.e,f. 	1,4,200 	hiS 

e rvices wo "O. .Iipens 	with. The i ppliOflt then filed 0. A, 

	

103/0)2 which was •j5pOCd of 	y order doted 

17 .2.2003 	The 	applicOnt 	\:s 	directed 	to 	;akc 	a 

d t h 
ep r entatOn betore the repOflCiflt5 an 	rCSpOflOe'IltS 

were drect2d to cnder the application 
sympattiC'J. 

keepin in mind his past serViCeS for absorption in 'y 

Group 'U)' post in accordance with law. The appl.iCant 

accordinY filed a representation dated 13200 

(/nnexU re 4) 	
The said rep resentat101 ws rejected as per 

order da ecJ 	.6 .200 	(A;eU I U It i 	ttJ th 

that since recruitment r'eS did not alow cos1de ration of 

app()intTh3flt 	to any candidate oth r than te oe spone ;d 

by 	the 	Emp oyment 	EchncJe 	for 	icc ruit;ent 	the 

rep reC1 at in 	is 	re j ectd. 	he 	apli Lc n L 	d ±i 	fili 

another rep r ,entatiOi dated 17 .7 .2003 a?d fte r 

-, ¶• 	4. 	 • 
 

LH.b 	 ? 	matt 	\•. 	1aiu 
4. 	

; 	 3 

re;r)ond.ts w re di rected to file affidaVit as •to 



p rocedu res 	have 	been changed a n d as to wheth 	r there is any 

inhibition 	for 	conside ring 	tl: 	case 	ci' the 	applicaflt 

has 	been 	filed by 	the 	respOnCItS 
In which 	it 

an 	affidavit 

that 	the 	post 	of 	LaboratOrY 	Attendant i 	stated 

ea run rccc1 	icr 	Sc heduled 	Tribes 	and 	the reo re 	the appUcant1 

not 	bcing 	a 	Scheduled 	Tribe, 	cannot 	be 	acc'ommodaed 	in 	the 

said 	vaaflCy 	It 	is 	further 	stated 	,tha.t 	there 	isro 

existing Group 	'D' 	vacancy. 

2. 	We 	have 	heard 	Ms. 	B. 	Dcvi, 	learned 	counsel 	for 

the 	pp1iciTht 	and 	Mr. 	G. 	Rahul, 	learned 	counsel 	appearing 

for the 	respondents. 

:. 
ihe 	matte 	in 	a 	va c 	na 	ro 	canV 

Admittedly, 	the 	applicant 	had worked 	under the. 	respondents 

• 	:' ,' 	I 
for 	a 	quite 	number of 	years 	bo'tI 	as 	Group 	empl.oyee 	and 

as 	a 	LabcratOIY 	Attendant 	in 	't 	pora 	capacity. 	This 

Tribunal 	by 	order dated 	17.2.2003 	(AnnexU(e3) 	had directed 

the 	respondents 	to 	conide r 	the 	rep reseiltatiOn 	to 	he 

submitted 	by 	the 	appUcant 	in 	a 	sympathetiC 	manner taking 

into 	account 	the 	past 	service 	rendered 	by 	him 	under 	the 

• rpo1dfltS. 	In 	the 	impugned 	order, 	as 	already 	stated, 	the 

only 	reason 	stated 	is 	that 	the 	rec rtiitmeflt 	rules have been 

amended 	nd 	only 	candidate 	sponsoredbY 	the 	Employment 

Exchange 	c a n 	be 	conside red 	ft r 	appo,itment 	under 	any 

circumstance. 	Frdm 	the 	affidavit 	now 	fiLed 	it 	is 	seen 	that 

the 	amendment 	to 	the 	rec ruitment 	rules 	have been made only. 

w.e.f.7 .5.2003. 	As 	already 	noted, 	the 	directiob 	was 	issued 

q)jv 



by th Tribunal on 17.2 .2C3 a nd the appUcint h 17 th AO 
rep resenttor) on 13.3,2333, 

4, 	From 	the 	abcve, t 	i 	c'lear t(.iat 	th: - 	ias 	no 
flhlibitn 	in consideri:ig the 	•ase 	o te 	applicant 	for 

jti on 	i o a 	C iop 	'U ,  p 	t 	uni 	r 	th respo 	ilts 	Oil 	a 
date 	p nor 	to 7,5.2003. 	The r 	pondent; 1 i t 	appa ro, 	i 
to 	pass 	the 	oder 

the 	tc ruit;j;, 

on 	the 	iepr 

t 	rul  

ntatio: tiU 	anetdme 	to 

• 	 Uk. 

un 23.C.23O 	 .. 0 

h 	t esoi d nt 	lWivo., oiie w 	Ii dIlOth? ' 

	

hit tne poot of Laba:atry 	ttend1nt IS 	eru ton 
Scheduled Tribe candidate and the applicant not 
Scheduled Tribe candidate cannot be pOsted in the said 
Vcicancy. As 

we have already noted, the d:rectjo:i issued by 

	

this 'r,Lbijii - ii 0, A. 103/2037 ias to cojçJ r thn. 	of 
the apl i:ant o abso rpfio lu ny Grcip D post Now th 

ft rthe r ;tand taken by the dontsi. tha th. r 
existincj Vacancy in Grouo 'Li' pot, COfljd riftj the ftct 
an(I clnct:n)5tii)ce ., of the case,

iCp4l(itS to 
absorb thc appc- 	i any roup 'D' pos net 
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Date- 28.10,20O 

To 	 . 	. 	- 

	

The Director, 	.: 	 . 

Nevodaya Vidya1ayaSarn1ti 
A-39,Kai1ash.Co1pny, 

	

New Delhi- 110O48..A:,. 	. 

Sub.: Judgement and Order dtd. -16.8.2005 p'assed 
in O.A. No.43/05by.Hon'bleCeritral -:Admirtjstratjve 

4 	 Tribunal, Guwahatj Bench. 
4 	 - 

iHr' 	I 	
) 

With due deference and profound üission'.i beg 
1 to lay the following few lines before your hnour for kind 
consideration and necessary action thereof. 

That. Sir, challenging the legaUty and validityof 
the Order dated 23.6.2003 by-which my prayè,f.absorbtion 
s Group D' lo..3t has been rejected, I have approached 

• }Iori'ble Central AdministrativeTribunal.byway•. of 
filing OA No4/05. The Hon'blé Tribunul afte hearing 
the partJE's to the proceeding was pleased. to dispose of 

t]e said OA yide Jud&ernerit and Order dated 16.8,2005 
directing the Respondents to absorb me In any, Group 
IDI Post as and when nu vacancy arises. / 

p 	 - 

That s.r, as per my knwledge °praaently 1 there 
are number 

of 
 vacancies available in' GrouIDt Posts. 

Therefore, I earnestly request your honour kinãy to 
absorb inc in any groUp ID' Post for which I shill 

I • I 	 -.•, 	•. 	•. 	 •',.. 	.. 	'e••, 

	

remain ever greatful to you. 	 - •. 

Thanking you, 

• 	. 	- 	,• 	atncerely Yours, 

An 
• 	 - (Sri. poritosh Deb ) 

$ Sudhir Deb 
V. ui. 

Khowdi 

	

- 	Dist.- West Tripura, Tr.Lpura. 
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CONTEMPT PETITION NO.3 1 OF 2006 

ORIGINAL APPLICATION NO.43 OF 2005 

IN THE MATTER OF: - 

Sri Paritosh Deb 

Petitioner 

-Versus- 

0. Nabakishore Singh, 
Commissioner, 	Navodaya 
Vidyalaya Samiti, A-2 8, Kailash 
Colony, New Delhi-I 10048. 

Shri D. Hazarika, 
Commissioner, 	Navodaya 
Vidyalaya 	Samiti, 	Nongrim 
I-Tills, Shillong-793001. 

Respondents 

-AND- 

IN THE MATTER OF:- 

An Affidavit on behalf of the 

Respondents Nos.I and 2 

A F F I D A V I T 

1, Shri Debanand 1-lazarika, son of Late D.D. Hazarika, aged about 56 'ears, 

presently serving as Deputy Commissioner, Navodaya Vidyalaya Samiti, Ministry of 

Human Resources Department, Shillong, Meghalaya do 'hereby solemnly affirm and 

state as follows: - 



4-. 	 I 

if 

I. 	That, I am the Deputy Commissioner of the Navodaya \Jidyalaya Samiti and I 

have been impleaded as Respondent No.2 in the aforesaid Contempt Petition. As 

such, I am well conversant with the facts of the instant case and I am competent to 

swear this affidavit. I have been duly authorized to swear this affidavit on behalf 

of the Respondent No.1. 

That, the Respondent No.2 herein places the following facts for due consideration 

before this Hon'ble Tribunal. 

i) 	That in compliance with the Order dated 16.08.2005 passed by this. 

Hon'ble Tribunal, the Petitioner has been absorbed in a Group 'D' post of 

Mess Helper vide reference No. F.l-8/JNV (RCG)/2006-07/1089-92 dated 

13.12.2006 at JNV, Ramchandraghat, Khowai, West Tripura. 

A copy of the Appointment letter dated 13.12.2006 

is annexed herewith and marked as ANNEXURE-A 

That, however it is pertinent to state that the Petitioner is not educationally 

qualified to be appointed for the post of Electrician-cum-Plumber or 

Laboratory Attendant in Jawarhar Navodaya Vidyalaya. Hence, he has 

been offered to join as Mess Helper giving weightage to his educational 

qualification, ivhich is also a Group '1)' post. 

That, the Deponent states that the Petitioner had no objection regarding his 

appointment to the post of Mess Helper. As such, the Petitioner accordingly 

joined at Jawarhar Navadaya Vidyalaya, Ramchandraghat Tripura (W) on 

15.12.2006. 

A typed copy of the joining report dated 15,12.2006 

is annexed herewith and marked as ANNEX URE-B 

That, the answering Respondent humbly begs to submit that the Joining Report of 

the Petitioner, has been informed by the Principal of the Jawahar Navodaya 



3 

A 	Vidyalaya, Ramchandghat, Tripura (W) to the Deputy Commissioner, Navodaya 

Vidyalaya Samiti, Shillong vide letter dated 20.12.2006. 

A copy of the Joining Report dated 20.12.2006 is 

annexed herewith and marked as ANNEXURE-C. 

That, the Deponent humbly begs to submit that there has been a slight delay in 

appointing the Petitioner. Such delay has occurred due to the fact that no 'Group 

D" post was vacant at that particular point of time. The Petitioner's representation 

has been considered sympathetically on occurrence of vacancy in 'Group D' posts 

of Mess Helper was given to him which is a 'Group d' post which he is eligible. 

The incumbent has joined in the said post w.e.f. 15.12.2006. It is categorically 

stated that there has been no willful or deliberate omission or commission on the 

part of the Deponent in the instant case. However, the Deponent tender their 

unconditional apology for the delay in implementing the directions of the Hon'ble 

Tribunal, which has apparently occurred for, reasons beyond the control of the 

Deponent. 

That in view of the facts and circumstances that have been narrated herein above, 

it is hereby prayed that this Hon'ble Tribunal may be pleased to close the 

abovementioned contempt petition and discharge the notices of contempt. 

And for this act of kindness, the deponent as in duty bound shall ever pray 

...AFFIDAVIT... 
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AFFIDAVIT 

I Sri Debananda Hazarika son of Late D.D. Hazarika aged about 56 years, 

currently serving, as Deputy Commissioner, Navodaya Vidyalaya Samiti, Ministry 

of Human Resource Development, Shillong, Meghalaya do hereby Solemnly 

affirm and state as follow: 

That 1 am the Respondent No.2 in the instant case and as such I am fully 

conversant with the facts and circumstances of the case. I have been duly 

authorised by the Respondent No.1 to file this affidavit on his behalf 

That the statements made in this affidavit and in paragraphs 1, 2(partly), 

3(partly), 4(partly), 5 and 6 are true to my knowledge and those made in 

paragraphs 2(partly), 3(partly) and 4(partly) being matters of record are 

true to my information derived therefrom and the, rest are my humble 

submissions before this Hon'ble Tribunal 

And I sign this affidavit on this the 9' January 2007 at Guwahati. 

DEPONENT 

Advocate 

1~ -  
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ANNEXUtE-'A' I  

i' 	 aUJU 

	

Mnt'v of, 	r" 	c':c i:v oOmQ nt, ocivt, of 1 1dd I 	 ep 	I 	 ner 	ccr.r 	4Lk)fl) 
. 	 AMACHANrRAcHAT, KHOWAI, WEST TRIPUfA 

TRIPURA — 799207 
TeIef: 0325- 2220 

L:t;1: 
Tvbsite: jn'tstrip trg . n t iro.org  

CBSE Aft N. c-2)4UfJQ1/2OO7, Sihool Cjde; O5iO7 
C .2.tCI4beS 	J*ieJ S,flftgJ. — 	 ttC'Ct:??.aO 	 iX4OtC a..awal 	 ' 

Ret': No-F.1-8/JNV (RCGV2006-07/ t. 08 0   Dated. 1122006 

. U 

Mr. arih Deb, 
SIC): Late Sudhir Deb 
Viii: Char Ganki 
P.S: Khowai 
i)ist, West iripura 

Sub:. AWiointme.nt to the post of Mess Helper, 	the Navodaya 
VdayaSarniti oIjeof arnm 

Sir, 
On the basis of the office order No-0.A,No,43/05/P.Deb/I'VS (SHR)/ 

(Pers)106 dated. I 1" December 2006 of the Navodaya Vidyalaya Sainiti, 
Regional Office, Shillong, you are hereby appointed to the post of Mess 
Helper at Jawahar Navodaya Vidyalaya, Ranichandraghat, (w) Tripura in the 
scale of pay 255055-2660-60-3200 plus other allowances as admissible 
under the rules on puroly temporary basis with effect from 13.12.2006. The 
terms & conditions of the services will be governed in accordance with the 
prevailing rule and regulation of the Samiti amended from time to time, 

You will ieon probation for a period of two years, Your regularization in 
the Sarniti will be considered only after successftil completion of probation 
on the satisfaction of th competent authority. 

The undersigned has reserved the right to terminate your services at any 
time during the probation period without assigning any reasons by giving 
one month pay in lieu of notice. 

Corited. .P12 

Certified t 	rue Copy 

R.kb.. Sknvth 
ADVO'7'C 



S 

n U 48'd e. you 	re wiUir4, to a  cocpt the ot1 	o 	ie 	rins and conditions 
mntioned above. with rettosDeGtive efect trorn 

•:u 	are 	requested 	to 	rpct 	tr 	riuc i JNV 
Rmcharight (w) Thpur 	on !7.12.2O{ 	iàiling whih it 	will 	be 
presumed that you are not wii ng to accet 	he otler and this offer 	 vill  
automatically stand canclied, 
5) 	ioinin 	n 	the post you 	are 	ilahie to 	produce the following 
certificates: to the Principal. 

1) Character Certificate from [ 	C 'ass Magi s trate/Gazetted Officer, 
Urigiiai educational qualification certificate etc. 
Birth Certificate/Age Cerdficate 
En:iployment Registration Card 
.Mdical fitness certificate from a competent authority (Enclosed 

fo rnat). 

• PRIN IPAL 
(K. KRUPANAA'DAM) 

S 

Copy  Yo:- 

1, ['he D.M & Col1ector( Chairman ,VN4C), West Tripura 
Distriot kind information please. 

.X1'he Deputy Commissioner, NVS (SHR) ShilLong for kind 
• 	information please. 

Personal file of the empioyee 
Olfice copy. 

PRINCIPAL 
- (K.Ii'RUiA\14NDAM) 

FiflCIPCI, 

o 



A 	 ANNEXURE-B 
(Typed Copy) 

Jawahar Navodaya Vidyalaya 
Ramchandra Ghat 
Tripura (West) 
Khowai. 

Sub: 	Joining Report 

Sir, 
1, Mi-. Paritosh Deb son of Late Sudhir Deb, Char Ganki, P.S. Khowai Dist: West 

Tripura have been appointed to the post of Mess Helper vide reference No. F. 1- 
8/JNV(RCG)/2006-2007/l 089-92 dated 13.12.2006 at Jawahar Navodaya Vidyalaya 
Ramchandra Ghat, TripuraWest). I present myself to be appointed to the aforesaid post. 

May I Therefore request you to appoint me to the post of Mess Helper in your 
Vidyalaya. 

Yours Faithfully 
Sd/-Illegible 
Paritosh Deb 
Char Ganki 
Khowai 
Tripura( West) 
Dt. 15/12/06 

Allowed to Join Duty on 15/12/06 A/N 
Sd/Illegible 
Principle 

Jawahar Navodaya Vidyalay 
Ramchandra Ghat West Tripura 

Pin - 798207. - 

S 

Certified t 	rue Copy 

Rakhee SFrauf 	owdhory 
WVOCAT.E 
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Crtified to 

RIkbee SirauthM Chowdhitty 
ADVOC&TC 
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- 	 • 	
Jwhh.IIdaya Vidja!aya. 

(Ministry of tiurnn resource developmenL govt. of India 
Dep. of secQr(wv and.higherseconiary education) 

M. •. 	 RAMACHANDRAGHAT, KHOWA WEST TR1PURA. 
• 	 - 	• 	 S 	 TRiPURA - 799207 

: 	 Te'eFax: 0382- 222550 
Emati: 

Ref 1-8/ JNV (RCG)/2006-07/ f 01 	 Dated, 20. 12. 2006 

• 	To 	 S  
The Deput. Comm ISSIOIi.er. 
Navoday4 VidyaFaya Sarnit 

• 	Regional Office, Non Uritn Hills 
ShUoüg 793003 	 -' 	 S 

Sub: Joinlng Report of fresh rgr Mess telperin r/o Mr4 Paritosh 
Dgrjjjg 	 S 

R.ef: 1. NVLS, Shillong Office Order No-0A.No.43/05/1 1 .DebINVS 
(SHR)/ (1 1ers)/06 dated, I lU1 December 2006 

• 	2:This office.ordei' No- F.1-8/JNV (1ZCG)/2006-07/1089-92, dated. 
13,1.2.2006 

Sit. 
With reference to the subject cited above, this is to inform you that 

Mr. Paritosh Deb joined on 15. i 22006 (AN) in this Vidyalaya on regular 
basis in the capicity of Mess Helper4 

• 	 This is for your kind information and further action please. 
Thnkig you, 

S 	• 

	

.. 	S  

• 	cc( 	I 	 • . 	 PJ.UNCIPAL 

	

i. 	': .: 	• 	 (K.KRUPAr"ANDAM) 

N., 	0i,
S 	• 	-• • 

• 4' 	i4t+ 	4k 	,  
• I 

•t, 	 - . 	 fllI, (4 	T,tur8. 
9201  

. 5 4, 	•• 	' 	S 

t4• 	y. 	.5 

•1 
Certified 	 PY 

10. 
,1 	

Rühe. Sirauthle Chowdhaty ' 	 Al VOCATE 
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Mrs. SChowdhury, 
Advocate 

Date: 8(11  January 2007 

NOTICE 

From: 	Mrs. R. S. Chowdhury, 
Advocate 

To : Mr. A. Ahmed, 
Advocate 

Sub: 	Contempt Petition No.3 1 of 2006 
Original Application No.43 of 2005 

Sri Paritosh Deb 	 ....Petitioner 

-Versus- 

0. Nabakrishna Singh and Anrs. 	.. Respondents 

Sir, 

Please find herewith a copy of the Affidavit tiled on behalf of the 

Respondents above named. Kindly acknowledge receipt of the sa?ne. 

I 

Received copy 


